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Date ofv'(»)rder

Orders

11.4.2002

- (J.K. KAUSHIK)

Cp 71/2001

Mr. P.P. Mathur, Counsel for the applicant.

Mr. Bhanwar Bagri, Counsel for the respondents.

This CP has been filed because oﬁ alleged

non compliance of the order of this Tribunal

dated 31.1.2001 in OA 304/98. Learned counsel for

the respondents, Mr.

haé stated
before that orders of this Tribunal have been
complled with, this CP has become 1nfructuous. Cp

Bhanwar Bagri,

isdimissed as having become lnfructuous.;motlces

issued are discharged.
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